FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

VENKAT ESTATES PRIVATE LIMITED OPERATING IN REAL ESTATE AT

BANGALORE, KARNATAKA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

(Subject to the approval of NCLT)

SL.

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN & CIN/ LLP No.

Venkat Estates Private Limited
PAN: AADCV3618D
CIN: U70101KA2008PTC046742

Address of the registered office

No.254, 5th Floor, Rajnigandha Block,
Garden Apts. Vittal Mallya Road, Opp. U B
City, Bangalore, Karnataka, India, 560001

(O8]

URL of website

NA

Details of place where majority of fixed
assets are located

Venkat Windsor East Apartments, No.101,
Kithakanur Village, Bidrahalli Hobli, KR
Puram, Bangalore Rural, Karnataka, India -
560036

Installed capacity of main products/
services

Real Estate Developers for Residential
Apartment Flats to the Home Buyers

Quantity and value of main products/
services sold in last financial year

The Corporate Debtor has undertaken a
residential project comprising 176 flat units,
out of which 55% of the units have been
allocated to homebuyers. The remaining
45% of landlord units, which are pending for
completion.

Number of employees/ workmen

Nil

Further details including last available
financial statements (with schedules) of

two years, lists of creditors are available
at URL:

The Corporate Debtor does not have a
website. Hence, URL of the same is not
available.

The Corporate Debtor has filed its Balance
Sheet upto 31 December 2020 only.

The Resolution Professional has received the
Audited Financial Statements of the
Corporate Debtor for the Financial Years
2022-2023, 2023-2024 and 2024-2025,
along with the Provisional Financial
Statements as on 4" June 2025 (CIRP
Commencement Date).

The aforesaid documents are available upon
receipt of a request at
vepleirp2025@gmail.com,  subject  to
execution of a confidentiality undertaking
and at the sole discretion of the Resolution
Professional.

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available
at URL:

The Corporate Debtor does not have a
website. Hence, URL of the same is not
available.

However, the details of the same is availab
at the office of the Resolution Profs
and the same shall be shared upon y&
a request at vepleirp2025@gmail /cofx.




10. | Last date for receipt of expression of 20-04-2026
interest
11. | Date of issue of provisional list of 30-04-2026
prospective resolution applicants
12. | Last date for submission of objections to | 05-05-2026
provisional list :
13. | Date of issue of final list of prospective 15-05-2026
resolution applicants
14. | Date of issue of information 20-05-2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

15. | Last date for submission of resolution 19-06-2026
plans

16. | Process email id to submit Expression of vepleirp2025@gmail.com
Interest

17. | Details of the corporate debtor’s The Corporate Debtor is not registered as an
registration status as MSME. MSME.

CS Venkata Subbarao Kalva

Resolution Professional of Venkat Estates Private Limited
IBBI Reg No. IBBI/IPA-002/IP-N00179/2017-2018/1 0655
AFA No.: AA2/10655/02/311226/204033

Valid till 31% December 2026

#41/1, 2" Floor, 11" Cross, 8t Main,

2™ Block, Jayanagar, Bangalore, Karnataka, 560011

04th April 2026
Place: Bangalore
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IN THE COURT OF ADDL. MOTOR
ACCIDENT CLAIMS TRIBUNAL AT
BANGALORE (SCCH-19)

M.V.C. No 5180/2023

PETITIONER: Sri.Hanamanthraya -V/s-
RESPONDENTS: 2. BAJAJ ALLIANZ Gen.Ins.
Co.Ltd. & anr

NOTICE TO THE HND;CASED RESPONDENT

PROPOSED RESPONDENT No.4:
Sri.Somanna, Shettikera Village, Ganganal
Post, Shahapura Tq, Yadgir-585223. (R.C.
Owner of Motor cycle No KA-33-EC-6415)

\WHEREAS, the above claim petition has filed by
the IEnt:lutmner against respondent No. 1 to 3 for
seeking compensation of Rs.15,00,000/- due to
the injuries sustained by the petitioner in the
road traffic accident that occurred on
26-06-2023 at about 8.40 AM, Near A lli

BRTH VOTO RODRBIO,
mé&c@ DT ROF @osa o8,
TOTT® BRHF 00.8T°. Y0HeT',
mw—oqséﬁ 36&35@% FOTTT,
TTRRTONTIT  ITVITDT
wODOY , T, o230, TYPBS,
TORB @z;g BRBBPT,
EAOIGAL @gﬂg IR T,
2T, SOWIT, YT VG

IN THE COURT OF THE Ist ADDL
CITY CIVIL JUDGE AT BANGALORE
0.5 No. 8920/2024 (CCH 02)

BETWEEN: STATE BANK OF INDIA, A body

corporate constituted under the provisions of

The State Bank of India Act, 1955/23 of 1955)

Having its head Office at Mumbai.

And carrying business through Its branches at

Rajarajeshwari Nagar Branch No 294 A and 294

B 17th Main Road, Ideal Homes Township

Ra|ara:eshwanna§al Banglame -560098
p d by its Chief M ..PLAINTIFF

ﬁND MISS PERILLA RAl  ..DEFENDANTS

NOTICE TO DEFENDANT

MISS PERILLA RAI, D/O TULMAN RAI

R.lat House No 4, 7th Gross, Laxmi Road

B 560027,

Vullage HP petrol Bunk, Bangalore to Kolar NH-
idarahalli Hobli, Bangalore City due to
involvement of BMTC Bus Beariny Re . No.KA-
57-F-1436, Lomy bearing Reg. H-04-LE-
8193 & molorcvcle bearing Reg No, II.(_A-33-EC-

Whereas the plaintiff has filed the above suit for
recovery of sum of Rs.19,40,594/- along with
interest @11.40% PA and other reliefs as prayed
for from the defendants, for the reasons that the

d have borrowed and not paid the

6415 while the petitioner was g in the
said Motor cycle.

The Il respondent has filed an application to
implead you and proposed respondent No.5
being the RC owner and insurer of the said
motorcycle as the alleged accident occurred
due to negligence of the rider and pillion rider of
said motorcycle.

You are hereby summoned to appear in this
court in person or by a pleader on 24-04-2026
at 11:00 AM. to answer the same, failing which
the petition will be disposed off in your absence.
Given under my hand and seal of this court on
18-03-2026.

By order of the court, Sheristedar, court of Small
causes, Mayo Hall Unit, Bangalore.

Advocate For Znd Respondent: K.PRAKASH,
VISHNU NILAYA, No.271 (Old No.335/1), Near
Govt fair price Depo, Kempegowda Main
Road, H.A. farm post, B: lore-560024.

amount.

You are hereby directed to present before the
Hon'ble court on 4th June 2026 at 11-00 AM
personally or through a pleader duly instructed by
you, failing which the matter will be heard in your
absence placing you Exparte,

Given under my hand and seal of the court on
this day of 1st April 2026.

By order of the courl, Asst Registrar
City Civil Judge, Bangalore
K S Venkataramana, Advocate
K S & K S Associates
No.4, 4th Floor, N R Road, Bangalore -02.

BEFORE THE REGIONAL JOINT DIRECTIOR OF
LAND RECORDS BENGALURU DIVISION
K.R.CIRCLE, BENGALURU

REV.PETITION No.86/2025-26
BETWEEN: Sri. NAGARAJ ... PETITIONER
AND: THE ASSISTANT COMMISSIONER AND
OTHERS ... RESPONDENTS

SUMMONS TO RESPONDENT No.4,4A,

4B.4C,4D,5,5A

4. Sri. VENKATARAMAIAH, Since died Rep by
his LRS, 4a) Sri. NARASIMHAIAH, S/o Late
Venkataramaiah, Aged about 54 years, 4b) Smt.
SHASHIKAMANI, D/o Late Venkataramaiah,
Aged 51 years, 4c) Smt. LALITHA K.R, O/o Late
Venkataramaiah, Aged about 46 years, 4d) Smt.
SHANTALA, D/o Late Venkataramaiah, Aged
about 44 years, All are Residing at No. 129,
Chamundeshwan Main Road, Opp SBM School,
Laggere, Bengaluru-560058. 5. Sri. G.
Since dead Rep by his LRS, 5a) Sri. L G
RANGAPPA, S/o Late Gangappa, Aged about 70
years, Residing at No. 43, Opp Basavanna Temple,
High Tension Road, Laggere, Bengaluru-560058.
WHEREAS, the above named appellant has
instituted a petition against respondent you under
Sec 50(1){B-1) Kamataka Land Revenue Act
1964, In the above petition suit summons could be
served on you; however you have been avoiding
the service of summons in order to defeat the suit
claim.
You are hereby summoned to appear before the
court i.e., Joint Director of Land Records
Bangalore Urban District, Bangalore in person or
by pleader duly instructed to answer the claim on
09-04-2026, at 3.00 PM in the afternoon; failing
which you will be placed Ex Parte.
Given under my hand and the seal of this court on
26-03-2026.
By order of the court, Regional Joint Directior Of
Land Records Bengaluru Division K.R.circle,
Bengalury,

C.T.PARAMESHWARAPPA & ASSOCIATES

ADVOCATE & CONSULTANTS
#14, 1st Floor, Gante S, Gopal Building, 13th
Cross, Opp. Kandaya Bhavana, Cubbonpet,
Bengaluru-560002.

IN THE COURT OF ADDL. MOTOR
ACCIDENT CLAIMS TRIBUNAL AT
BANGALORE (SCCH-19)

M.V.C. No 5181/2023
PETITIONER: Sri.Siddamma -V/s-
RESPONDENTS: 2. BAJAJ ALLIANZ Gen.Ins.
Co.Ltd. &anr
NOTICE TO THE Plllullg‘l:'I'SED RESPONDENT

PROPOSED RESPONDENT No.4:
Sri.Somanna, Shettikera Village, Ganganal
Post, Shahapura Tq, Yadgir-585223. ?H.G.
Owmer of Motor cycle No.KA-33-EC-6415)
WHEREAS, the above claim petition has filed by
the petitioner against respondent No. 1 to 3 for
seeking compensation of Rs.15,00,000/- due to
the injuries sustained by the petitioner in the
road traffic accident that occurred on
26-06-2023 at about 8.40 A.M, Near Avalahalli
\.I'llla e, HP petrol Bunk, Bangalore to Kolar NH-
guﬂarahalli Hobli, Bangalore City due to
mvoh.'ement of BMTC Bus Bearing Reg. No.KA-
57-F-1436, Lorry bearing Reg. No.MH-04-LE-
8193 & motorcycle bearing Reg No. KA-33-EC-
6415 while the petitioner was travelling in the
said Motor cycle.
The Il respondent has filed an application to
implead you and proposed respondent No.5
being the RC owner and insurer of the said
motorcycle as the alleged accident occurred
due to negligence of the rider and pillion rider of
said motorcycle.
You are hereby summoned to appear in this
court in person or by a pleader on 24-04-2026 at
11:00 AM. to answer the same, failing which
the petition will be disposed offin your absence.
Given under my hand and seal of this court on
18-03-2026.
By order of the court, Sheristedar, court of Small
causes, Mayo Hall Unit, Bangalore.
Advocate For 2nd Respondent: K.PRAKASH,
VISHNU NILAYA, No.271 (0ld No.335/1), Near

Govt fair price Depo, lcempeg;vcvda Main Road,
H.A. farm post, Bangalore-560024.
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| IN THE COURT OF THE LXXXII
ADDL. CITY CIVIL AND SESSIONS
JUDGE (COMMERCIAL COURT) AT
BANGALORE (CCH NO. 83)
Com 0.S. No. 1792/ 2025

|BETWEEN :
|BANK OF BARODA
‘Basaveshwaranagar Branch
INo. 119/18, 80 feet Road, KHB Colony,
Basaveshwaranagar Bangalore-560079.
|Represented by its Senior Branch Manager
\And Plaintiff
‘M/s. Sri Mahalakshmi Diesels and
|Others ..Defendants
SUMMONS TO DEFENDANTS
U/O 5 RULE 20(1-A) OF CPC FOR

SETTLEMENT OF ISSUES
‘1. Mis. Sri Mahalakshmi Diesels
|Represented by its Proprietrix,
Mrs. Hemalatha L., aged about 40 years,
|Wio. Mr. Rajesh H, No. 4, Srigandada
\Kavalu, Near Kuvernpu Park, ‘D' Group
|Layout, Nagarabhavi, Bangalore-560091.
2. Mrs. Hemalatha L., Wio. Mr. Rajesh H,
|Aged about 40 years,
\Proprietrix of M/s. Sri  Mahalakshmi
|Diesels, Residing at No. 177(0/5, 1st Main
|Road, 6th Phase, Sir M. Vishveshwaraiah
\Layout, Bangalore-560092.
|3. Mr. Rajesh .H S/o. Mr. Honnappa
!Aged about 39 years,
|\Residing at No. 1770/5, 1st Main Road,
(6th Phase, Sir M. Vishveshwaraiah
|Layout, Bangalore-560092.
|Whereas, the Plaintiff has filed the above suit
iagainst the defendants on 18.12.2025, for
‘recovery of a sum of Rs. 9,64,700/- (Rupees
[Nine Laks Sixty Four Thousand Seven
|Hundred only) along with cost and interest at
111.70% per annum monthly rests from the date
lof suit to till date of realization. You are hereby
|summoned to appear before this Hon'ble
Coun on 03 06.2026 at 11.00 AM, in person or
|by pleaderfAdvocate duly d as to why
(the relief prayed for should not be granted.
|Take notice that in default, the above suit wil
|be heard and determined in your absence.
|Given under my hand and seal of the court
Ithis 25th Day of March 2026.

(By order of the Court)
irasstedar, City Civil Court,

Advocate for Plaintiff
Raghavendra Rao Manvi, Advocate
No. 84, Tth Cross, 4th Block, Deddabommasandra, Near
|KNE College, Vidyaranyapura Post, Bangalore-580087.
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